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ACT No. XI11 OF 1883. 

(Beceived dhe a s s e ~ t  of t he  Govemnv Ger~eraZ on the 12lh ~ e ~ t k n c -  
ber, 1883.) 

An Act to declare the law in force in certain 
lands which have been or hereafter may be 
ceded by the BahAwalpur State for occupa- 

. tion by the Indus Valley State Railway. 
HERE88 Act X of 1880 (to declare the law i f t  

p force ia certaim Zands awezed to the Z u W a  
Distvict) provides that all enactmevts which, on the 
second day of September, 1879, were in force in the 
Multkn District and not in force in the lands occupied 
by the Indus Vallcy State Railway, and the works, 
premises and stations thereof, within the limits of the 
BahAwalpur State, which have been ceded to the 
British Government in full sovereignty by that State, 
and have been declared by the Governor General in 
Council to be subject to the Lieutenant-Governorship 
of the PanjAb, and have by the Lieutenant-Governor 

I of the Panjab been annexed to the MultSn District, 
shall he deemed to have come into force in the said 
lands 011 that day; 

and whereas it is expedient to make like provision 
for certain other lands occupied by the same Railway, 
and the works, premises and stations thereof, within 
the limits of the same 8 tate, which have, since the 
second day of September, 1879, been ceded to the 
British Government in full sovereignty by the same 

-State, and have bccn declared by the Governor Gen. 
era1 in Council to be subject to  the same Lieutenant- 
Governorship, and have by the same Lioutcnant-GOT- 
crnor bcon annexed to the same District; 

and 
G 
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and whereas it is also expedient to make like pro- 
vision for any lands to be hereafter occupied by the 
same Railway, and the works, premises and stations 
thereof, within the limits of the same State, which 
may be ceded to the British Government in full 
sovereignty by the same State, and may be declared 
by the Governor General in Council to be subject to 
the same Lieutenant-Governorship, and may by the 
same Lieutenant-Governor be annexed to the same or 
some other district ; 

It is hereby enacted as follows :- 
Repeal of Act I. Act X of 1880 is hereby repealed. 
X of 1880. 
Lamin force 2. All enactment6 which, on the date on which 
in Multdn or district any such lands as are referred to in the preamble to 
t o  apply to this Act have been, or may hereafter be, annexed to 
ceded lands the Mulkin or any other distiict, were, or shall be, in occupied by 
Indus valley force in that district, and not in the said lands, shall 
state Rail- be deemed to have come, or, as the case may be, shall 
way. come, into force in the said lands on that date. 


